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BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH AT PUNE 

EXECUTION APPLICATION No. 09 of 2024 (WZ) 
IN 

ORIGINAL APPLICATION No. 149 of 2024 (WZ) 

IN THE MATTER OF: 
SAGARDEEP SIRSAIKAR …EXECUTION APPLICANT 

VERSUS 
GOA COASTAL ZONE MANAGEMENT 

AUTHORITY & OTHERS  …RESPONDENTS 

ADDITIONAL AFFIDAVIT OF THE EXECUTION APPLICANT 

MOST RESPECTFULLY SHOWETH: 

1. That the above-mentioned Execution Application is filed by the

execution applicant and the same is pending adjudication before

this Hon’ble Tribunal.

2. That on 03.03.2025 this Hon’ble Tribunal had directed

impleadment of District Collector, Pernem, Goa as Respondent No.

4 on the submission of the counsel for GCZMA (Respondent No. 1).

3. That on checking the record available with the execution applicant, it is

pertinent to mention that the GCZMA had vide its order dated

08.07.2022 directed de-sealing of the property functioning as Regalia

Alphonso alias La-Alphonso in the property bearing survey no. 127/2,

Village Morjim, Pernem, Goa. A true and correct copy of the said de-

sealing order dated 08.07.2022 is hereto marked and annexed as

ANNEXURE – E3.
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4. That, it is apparently clear that first GCZMA had issued direction dated

17.06.2022 to seal the said property (Annexure – A5 of the O.A. No.

149/2024(WZ)) and thereafter, on 08.07.2022 GCZMA issued direction

to de-seal the said property in order to facilitate the site inspection &

demarcation of the illegalities, which it directed to be conducted by its

Expert Members along with DSLR. It is submitted that this site

inspection was never carried out by GCZMA till date.

5. Hence, in light of the above stated facts and circumstances it is

submitted that there is no requirement to implead District Collector,

Pernem, Goa as there is no sealing order to be carried out.

6. That the present additional affidavit is bona fide and made in the

interests of justice.
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BEFORE THE NATIONAL GREEN TRIBUNAL /' S.G. 
( DESHPRABHiJ 

( Barde, ra1ul\a 
l i<eg. No. 203
l t)!'lle of Expiry

WESTERN ZONE BENCH, PUNE 

XECUTION APPLICATION NO. 09 of 2024(WZ) 

IN ...._ )1/07/2029".' 
'- ..... _ ___. ORIGINAL APPLI�ATION No. 194 of 2024(WZ) 

SAGARDEEP SIRSAIKAR ... EXECUTION APPLICANT 

VERSUS 

GOA COASTAL ZONE MANAGEMENT 

AUTHORITY ... RESPONDENT 

AFFIDAVIT 

I, Sagardeep Sirsaikar, S/o Audumber Sirsaikar, aged about 46 years 

R/o H. No. 308, Welcome House, Chapora, Dabolwado, Anjuna, Bardez, 

Goa - 403509, do hereby solemnly state and affirm that: 

1. That I am the Applicant in the above mentioned Execution

Applicant and I am aware of the facts of the present case and as

such am competent to swear this affidavit.

2. That I have read and understood the accompanying additional

affidavit which has been drafted on my instructions and the

contents of which are true to my knowledge, belief and legal advice

----=+-'l"<'tT���s:_,:: __ -yvhich I believe to be true. 

3. That the Annexures E-3 is a true and correct copy of its respective

-

321



VERIFICATION: 

Verified that the contents -of paras 1 to 3 of my above affidavit are true 
to my knowledge and its content is read and explained to me in the 

� l 
vernacular, no part of it is false and nothing material has been concealed 

��_tllerefrom. 

Verified on I b �ay of April, 2025 at tf �.,,.,.A, Goa.
. 1 

'.1-�k-. � 
� �ONO- 4,b30 \�,ib 7JU 

Before Me

At Mapusa, ar

DEPONENT 
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Aagney Sail <aagneysail@gmail.com>

ADDITIONAL AFFIDAVIT in E.A. No. 09/2024 (WZ) -
NEXT DATE 21.04.2025

Aagney Sail <aagneysail@gmail.com> Thu, Apr 17, 2025 at 12:49 PM
To: gczma gczma <goacoastalzone@gmail.com>

To,


GOA COASTAL ZONE MANAGEMENT AUTHORITY (GCZMA), 
THROUGHS ITS MEMBER SECRETARY,

Ist FLOOR, PANDIT DEENDAYAL UPADHYAY BHAVAN, 

NEAR PUNDALIK DEVASTHAN,

PUNALIK NAGAR, PORVORIM, GOA – 403521.

EMAIL: goacoastalzone@gmail.com

PHONE: (0832)2951089 ...RESPONDENT NO. 1


Sir,


Please find attached the additional affidavit in the above-mentioned matter.
An email confirming receipt of the attached file will be highly appreciated. 


Thank You,


Adv. Aagney Sail,

Counsel for Execution Applicant.

Mobile: +91.9810076618

EA9-2024 - Additional Affidavit.pdf

2905K
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